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No.

MINISTRY OF EXTERNAL AFFAIRS
NALANDA UNIVERSITY
New Deihi, the 2012

843217237201 1-—Fn exercise of the powers conferred by section 28 of the Nalanda University Act, 2010 (39 of 2010),

the Governing Board makes the following Statuies of the Najanda University, namely -
1. @) Short Tifle and comumencement : These Statates may be called the Nalanda University Stafutes, 2012,
25 They shall come into force on the date of their publicstion in the Official Garette.
2. Defusitions—(1 In these statuies; tnléss the context otherwise reyuires
(@) “Act” means the Nalanda University Act, 2010, (39 of 2010);

&)

“Authorities”  meéans the suthorities of the University as provided under section 22;

© ) “Budgat” means projections, for a pertivular financial yeag, for revenae and expenditurs inter-alia including

(d}

capital, revenue, special of miseellancous or such other heads as may be determined by the
Governing Board or Autharity or any Committes thersafs

“Commites”  muedns any committes consdtuted by thie Authorities of Officers of the University from time 5

time;

{&) “Headquarters  mians the agreement 25 may be signed ant! executed between the Centrsl Government sad the

Agreement” University i ferms of section 21 of the Acy

@ “Officers” mezns the officers of the University as provided in section 13 of the Act,

(2} Words and expressions used herein and not defined but defined in the Act shall have the same meaning as assigned
ta them in the Act.

3. Powers and funetions of the Governing Board~~{1) The Governing Board shall i—

@
by

©
C

@
]
()

&

by the highest authority for policy rosking, providing directions and manzging the afikis of the University;
oversee scademic, administrative, financial management and other matters of the University as preseribed under
the Act or the Statutes;

nyake recommendation to the Visitor for the appointment of the Chaucellor and the Vice-Chancelior;

shall decide the terms of appointment, inchuding the pay and emoliments, of the Vice-Cliancetlor, the fust Finance
{ificer and the first Registrar of the University;

oversee the proper functionisg of the Academic Council, Boards of Schiouls of Studies, the Finance Committee and
stich othér authorities as may be declared by the Stanues;

after taking into account the recommendations of the Finance Commitice, spprove the budgets, plans, programmes
and suck other activities peraining to the University as it may deem fit;

have the authority to nominate the Chdrperson or any of the other Officers of the University to sign and exevute
the Headguarters Agreement on behalf of the University:

have the power to constitute Committees, on such terms and conditions and with such powers and functions as
it may decide from time to time;

have the authority to authorize and delegate such powers and fusctions to the Authorities, Commitiees or Officers
of the University, on the recommendations of the Vice-Chaneellor s it may dosm it in accordance with the Act,
Statutes and Regolations;

sciuxacammanmlafﬂzebmvmWwwdefwmmod}mdvseofﬁmsml

¢ expert bers of the selection committess for appointment of académic staff and officerd of the
University;
sppoint Professors, Assodiate Prof and Assi Prof on the dation of the Selection

Comuiftes constituted for the purpose;

‘Provided that it shall not be necassary to constitute any Selection Committee for making sppointinent to the post
of Professor of 2 person of high scademic distinction, envinence and professions! stainmeni invited by the
Governing Board to accept the posy
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aul {ix or alter the salaries and service conditions of employees of the University:

create administrative and other necessary posts, détermine the number and emoluments of such pests, and appoint
persons 1o such posts on terms and conditions of service as may be prescribed by the Ordinances:

ot

{n

{0} designate employees of the University as academic staff;

{p) receive & report of the working of the University during the previous year, together with & statement of the receipts
and expenditure, the balance sheet, as audited, and financial estimates for the previows year and the Governing
Board shall 1ake into consideration the recommendations of the Finance Committee while considering the afore-
mentioned sepory;

fq)y monitor the progress of the University through the annual report and the periodic repors submitted by the
Authorities and Officers and have powszrs 1o give directions to the Authorities and Officers in accorfance with
the Statutes;

{ry authorize the Officers of the University to perform such fimctions of the University, as it may deem fit;

{sy constitute Commitices on the reconmendation of the Vice-Chancelloron such terms and conditions and with such
powers and fimctions a8 it may decide from time to time:

{41 on receipt of any directions from the Visitor, kave the authority o instryet any Officer of the University to take
all the accessary setions inchuding providing u report and furnishing suth other information as i may require in
this regard;

4 consider forming collaborative relations with other instifutions of higher leaming as &t may deam it
v} exercise such other powers and perform such other duties as may be conferred upon it by the Act or the Statutes:

{23 The qucrum for 8 mesting of the Governing Boded shall be one-half of the total members of the Governing Board.
All decisions of the Governing Board shall be taken by a majority vote of the members present and voting In 2 valid mesting.
In the event of a tie in votes, the Chairperson shall have a ¢asting vote.

{33 The Chairperson shall elreulate draft minutes of overy meeting of the Goversing Board within 3¢ days of
voncluding a duly convenad meeting, to all the members of the Govemning Board: The members of the Governing Board, within
15 days of circulation of the drall minutes. may provide their observations or submissions o the Chairperson. The
Chairperson, after considering the observations, shaf! finalize the minutes and circulaie them to the members of the Governing
Board. Thereafier action shall be taken on the misutes.

4 Schools of Studies. (1) In addition o the Schools of Studies #s provided under the provisivas of sub-section 2
of section 24 of ihe Aci, the University shall have an additional Schoel of Studies, namely, ‘Information Sciences and
Technology'

{23 EBach School of Study shall have a Deus a3 its Head,
{3} Bach School of Study may consist of such Departments of studies a5 may be assigned fo- it by the Crdinances

3. Other Awhorities—(1} In addition to the authorities specified in:section 22 of the Act, the fo{{o\ving shall be
Authoriifes of the University. namely *—

ta) The Planning Board: and
b The Standing Commistee.

) The composition, powers snd functions of the Planning Board and the Standing Committee shall be such as may
be decided by the Governing Board from time 1o time. '

&, Imemational Advisory Panel—(1}) An mternational Advisory Panel of eminent persons shall be set vp fo ensurs
continuity and create greater global awareness of the broader vision and objectives of Nalanda University which shali aiso.
assist the Governing BoardIn furthering Public Private Partnership, interact with institutions and organizations relevant 1o,
the work and to the emersing challenges in pursaing the frontiers of knowledge.

{23 The Panel way perform such other roles and functions as the Governing Board may determine.
{33 The Chairof the Panel shall be a permanent invites 1o ali deliberations of the Governing Board,
{43 The composhion of the panel and method of appointment of its members shall be as laid down in the Siatues.
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7. Powers of the Academic Council {1} The Academic Council shall, in addition 1o the powers vested in it by the
Act, have the following powers, namely 1

{83 10 report on any matler referred o it by the Governing Board;
(b} to make recommendations to the Governing Bourd with regard to—

0
(i)
(it
{iv)
(v
(i}

{viiy

(i)

creation of teaching posts in the Univérsity and abolition thereol:

formulation of and revision of schemes for the organization of the Schools, and assigning such Schools their
réspeetive subjects:

prometion of research in the University snd calling for report on such research;

consideration of the proposals submined by the Schools of Studies;

sppoiniment of the Comminees for admission o the University;

making arrangements for the conduet of examinations;

awarding Stipends. Scholarships, Medals and Prizes and making recommendations regarding thie conferment
of degrees, honowss, diplomas, wmarks of henour;

performance in relution to scademic matiers, all such duties and doing il such acts as may be necessary for
the proper carrving ow of the pravisions of the Act, the Swunes and the Ordinances.

8. Powers and fuactions of the Boards of Schoot of Studies—{1) The Boards of Schoo! of Studies, shall consist of
members nominated by the Governing Board.

2} The Boards of School of Siudies shall,—

{&) advise and repart o the Academic Council on all waters relating 1o the organization of education, teaching,
fearning and resedreh in the subjects of the School, including curricula and examinations.

(b} «

ider and where nevessary take action on any matters which may be referred to them by the Academic

Council or the Governing Roard,
{c} advise and recommend to the Academic Councii on the acudemic strategy of the Schools.
{3) Each Board of School of Studies may establish such sub-committees as it may deem necessary.
9. Finance Committee.~¢ 1} The Finance Commintee of the University shali consist of the following persons, namely,

) Vies-Chadeelior

{1 & nomines of the Ministry of Finance

(it} two persons nowinated by the Chancellor who are not employess of the University

{iv) one Dean of the Schools of Stady by rotation, nominated by the Vies-Chancelior, and

() Finance Officer
() "The Vice-Chancellor sheil act as the Chalrperson of the Finance Commitree.
(33 The Fingnee Officer-shall be the Seeretary of the Finance Committes.

@) Al members of the Finance Committee other than ex-officio members shail hold office for a tenm of three vears,
The Viee-Chancelior and the Finance Officer shall be the ex-oTicte members.

(3} The quorum for a meeting of the Finance Committee shall be four
10, Powers of the Fisance Commitee.—The Fisance Committee shall have the following powers, namely~

{a) 1o consider and examine fie budget and accounts of the University snd make sppropriste recommendsations for
the approvgl of the Governing Bowd,
& tw revie}k; seek clarification. information from the Officers of the University a5 may be required to provide its
¢ recompendation 1o the Goveming Board in refation 1o the annual accounts and the financial statemsenss of the
Unjversity as prepared by the Finance Officer and approved by the Vice-Chancellor,
(¢} 10 scrutinize. examine and apgrove the proposals; agreements, and cowrace for expendimure in terms of the
. Finaneial Regulations,
{d) te sanction expenditure above Rupees twenty-five lakh which has not been provided in the budger, and
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{8} to consider the proposals for creation of posts before the same are sent o the Goveming Board.

11. Chancelor— (1) The Chancellor shall be appointed by the Visitor from a panel of names of not less than three
parsons recommended by the Governing Board anid if the Visitor does not approve the recommended persons, he may invite
a fresh punel.

{23 ‘The Chancellor shiall be a person of repute and internationa! sminénce.

3y The Chancellor shail hold office for a term of three years from the date of appointment ©

Provided that, notwithstanding the expiry of the said three vears, the Chancelior shall continue in office uniil
his suceessor s appointed, )

{4y The Chancellor shall be eligible for re-appointment.

8% The Chancellor may, by giving six months notics in writing addressed 1o the Visitor, resign from office and & copy
of the notice of the resignation shall also be simultaneously served on the Governing Board.

12. Vice-Chancellor—(1) The Vice-Chancellor shall be appointed by the Visitor from 2 panel of not less than thiee
persons recommended by the Governing Board snd if the Visitor does not accept the recommendations, he may invite fresh
recommerndations, '

{3 The Viee-Chancellor shalf hold offize for a ferm of five years from the date on which he/she enters upon histher
offiee, or untif he/she attains the age of seventy yeers, whichever is carlier, and he'she shall be eligible for re-
appointment.

Provided that, notwithstanding the expiry of the said period of five years, he/she shall continse in office until hig/
her suecessor is appointed and enters upon histher office.

Provided further that the Governing Board may direct any Vice-Chancellor after his/her term has expired, 1o continue
in offige for sach period, not exceeding 2 total period of oné year. a8 may be specified or 1l histher successor
is appointed and enters upon histher office, whichever 1 earlien

3 The Vice Chancellor may, by giving six months notice in writing addressed to the Visiior. resign from the office
and a copy of the notice of resignation shall also be simultaneously served on the Governing Board.

(43 The Vice-Chancellor shall be & full time salaried employes of the University.
5} The age of retirement of the Viee-Chancellor shall be 70 years,
13 Powers of the Viee-ChanceliorThe Vice-Chanretor shall

a3 have all such powers as may be necessary {o ensure that the provisions of the Act, the Statures, Ordinances and
Regulations are duly observed;

{by ensure smouth functioning of the University and be responsible for a¥ the administrative, academie, finineial and
other funchions of the University;

{©

St

five the power 1o constitute Committees, on such terms and conditions and with such pewers and functions as
e may deem fitand the notification of terms of reference of such Committees, 38 may be coastituted, shall be
placed in the subsequent maeting of the Governing Board for information;

be entitled to be present at and 1o address any meeting of any Authority or Commitiee of the University but shall
not be entitied w vote there at unless he is a member of such Authority or Commitee;

(e} preside ai the Convocations of the University or meetings of the Governing Board i the Chancetior is not present
on such oceasions;

&

-’

0 with the approval of the Governing Board, have the power fo appoint employses. consultants, refainers and fix
thelr remuneration, commensurate o the nature of services offered, to provide various kinds of services o the
University as may be necessary for the development, vperation and management of the University, subject to the
serms and conditions; of any Statute, Ordinances or Regulations, as may be gpplitable from time w time:

{g) with the approval of the Govemning Beard; have the power to create scademic and non-scademic posts and make
appointments 1o such posts on confract basis {including on ad-hoc and temporary basis) varying from ene year
o three years subject 1o the terms and conditions of any Statutes, Ordinances or Regulations, as may be applicable
from time to time;

(hy have the power to appoint an internal auditor fo manage and oversee the audjt functions of the University;

4---328 GI20T1
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iy ensure that eviry emploved of the University 15 appointed under 2 wnllen contract. one copy of which shall be
filed with the University and the ‘othor shall be provided wo the sontermed omploves:

{4y bave the power fo send members of the stff for tulning or fora course of bstruction subiect fis such ferms and
conditions a8 nay He laid down i the Ordinaness from tme o time;

be fesponsible for maintenance of discipline ¥ the Universityy shall have ol powers eeluting to the proper

E of discipline 1 the Usiversitys

() bave the power Yo enter i, modify of cancel contracis or agredments entered into by the University with any

 third purty and ol contacts Tor and on behalf of the Usiversity, except the one between the University and the
Vice-Uhaneelor, shall be inwriting and be expressed to be mude in the name of the University, and sveny such
contract shall be executed on behall"of the Usiversity by the Vice-Uhancellor or any uthar Officer of the University
wuthorized by the Goveming Beard;

{m} have the suthoriy to sanction advertsements incloding adverisements in sduveniss, journals and magazines and
the lke;

i} have the suthonly o enter into agresment with any Goversment or local wbority 1o obuain from such Govermmen
or authority rights, condeysions, allowances and privileges;

{0

Rt}

have the suthorhy w0 instinne, conduct, defend, compromise, reler w arbitration or abandon any legal or oiher
procegsiings, claims and disputes by or against the University and appear or aithorize 10 appear any solicitors,
sdvocates and counsels in this regard and pay their remunerstion or authorize any Officers of the University 1o
appear Delfure any legal authority, fife necessary affidavits, petitions; replies and do any et deed of thiog o
authiorize o do any ach dedd or thing thut may be necessary O In orddr 1o give offtcr to the institution or
defonding of qny legal suit or proceeding;

(o have such ather powers and perfivm such othier duties as may be conferred o imposed on Nim by the Actor the
Statutes;

o

ave fuilautionty spenditure in aceordance with the Flaautial Regialtions o sy be laid dosen
from time £6 thme, subject 1 the budget provisions made for a specific purpose;

&y hove the suthority to enter-nto, negotiate snd sanction contracts and any capital expenditure and rensgotiate such
contracis and to do alf such acts, deeds and things in the name of and on behalf of i University i relation to
various Aok concenin ¢ the Ulndver Hy;

e
=

have the power 1o, on S recoimmendation of the Plaree Oficer, redppropriste finds with rospoet to 8ifférem
iterms constin e recurring budgetup to a mit of Re. 1L,00,80,000- (Rupees enevrore) Tor euch iem, provided
that such recappropriation shall nol invelve any Habillyy in. future and each sueh re-appropsiation shall, sk seon
@ possible, be reported to the Finunee Comnmittes;

iy be sotitied to accept donations in Kind or cash on behalf of the University a8 may be faid down by the Statutes,
Regulmions and Ordingnces from dme to time,

{u) bave the power to convene meetings of the Governlag Beard and the Academic Couneil, and

v} exercise such ather powers as wrg avcorded 1o & by the Coverning Soard in furtherance of proper functivniig of
e Uliriversity

g Profossors
2 Eintversity or for
giving guidance or rendering assistance o students Tor pursuing any counse of shudy of the University who may from tme
1 Hme be resognized by the Unibversity authoritics shall be the members of the seademic staffl

15, Regstrar{sh~—{ 1} The University shall have suck number of Registrar{s) a8 mayv be determined by the Governing Board.

2

3 Regiiﬁfr shall he & wholeqbne salaried officer of the Universitny
(37 The Regismar shall;

el be the cugtodian of the records, comunon seal and such other propeay of the Univarsity as the Govemning Board
g any viher Awthority or Officer of the University shall commil e bis charge

(b} mctas Secretay (0 the Standing Committes:
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id:

provide seevetarial functions 1o the Governing Board and perform such other duties mnd funcrions for any
Autherities or Commitiees appainted by the Authorities of the University or both as preseribed from time 1o time,
inciuding issuance of notives for convening meetings of the Authorities of the University:

conduct all official correspondence of die University—

6. Finance Officer.—{1) The Finance Officer shali have the power .~

{a)
o}

@

(a

Rl
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{e]
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i
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&
&
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(n}
{0}

17

exercise penerl supervision over the funds of the Usiversity and advise it as regards its financial policy:

perform such other financisl functions as may be assigiied W him by the Finance Committee. the Viee-Chancelior
or the Governing Bourd;

Subject to the conmrol of the Finance Committee, the Finance Officer shall,

see that the Hmits for recurring and non-recurring expenditure for a year are not normally exceeded and that ajl
moneys are expended for the purposes for which they are granted or allotted:

be responsibie for the preparation of annual accounts and ensure compliance with all the accoenting standards
and ail applicable faws and regulations;

ensure that all requests for payments or receipts réceived by him ave in sccordance with the preseribed financial |
norms and anthorisation fimits and Jaid down in the Financial Regulations ar any administrative delegation made
thereunder;

ensure that aif ftems procured by the University are duly entered into the stock register and a certificate to this
effect is recorded on the bills or vouchers;

ensure that &ll records on account of capital acquisitions and supplies or purchase are maintained properly;
be responsibie o verify all bills or vouchers;

be responsible for the preparation of the Budget of the University for the next financial year and for its presentation
1o the Vice-Chancellor and the Finance Commitiee;

have the authority to take cash insurance to secure the funds of the University;

mositor the cash and bank balance, el financial transactions aad the sale of mvesiments;

monitor coliection of revenne and render advice on the methads of collection employed:

have the accounts of the University regularly audited in terms of the Act

morniior and daguire shour sneuthorized expenditure snd suggest disciplinagy proceedings against persons 2t faults

be responsibie for establishing and maintaining the intemal controls commensurate with the size of the University
and for the iaternal audit fapetion;

circnlate a copy of the audited annual accounts in accordance with the provisions of section 32 of the Acy

keep updated records of afl information that he mav consider necessary to discharge his financial responsibifities
and ensure at the end of every month that all financisl ransactions including bank charges and cominissions
réconciie or mpteh with the information submitted by the banks:

Financial assisiance by Member States—(1) All financial contributions made by the Member States, for the

University, shafl be sent eithier ¢lectronically to the designated bank account of the Universiry, or it the form of a cheque
or 8 bank draft in the name of “Nalanda University” with intimation 10 the Vice-Chancellor of the Universiy.

£

The Finance Officer shall maintain records of the {inancial contributions made by the Member States and at the
2nd of each financial year, the Registrar shall calaulate the total fluancial comribution made by vach of the Members
States in the said financial vear and such records shall be placed in the meeting of the Governing Board and
included in the annual report of the University.

18 Procedure of sonsnation by Member States to Governing Board.—(1) The reprasentation of the Member States on
the subsequent constitution'of the Governing Board shall be determined according to the financial contributions made from
the Member States and te top five contributing Member States, during the period eading first closing date, shall nominate
& member each to the Governing Board.

@

Thereaiter, five Member States that provide the highest financial contribution to the University during the next
period of three years shall nominate a membser esck to the next Governing Board, Such nominces shall be chosen
by e Governmens of the concerned Member States.
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(33 For the purpose of caleulation of the fotal financial contibution made by a Menther State, only monetary financial
contributions made in accordande with the Statutes shall be wken inte account

19, Gifis o the Univershy—{1} The Viee-Chancellor shail set pricriies for fund raising, and w0 review and se

administrative policies and procedwes concerming Gifts o the University

{3 The University shall promote the solickation, acceptance and stewardship of Gifts to secure resources thay shall
enable the University to further advance iy priovities and commitment to exeellence in teaching, learning and
research,

33 The University shall not scoept any Gitt that preciudes the University from ascepling Gifts from other Dunors and
the University shail not aceept Gifts that violate any applicable T or regulation and reserves the right to reject
any Gify,

1 The acs of giving 2 Gift to the University Shall be irrevocable whilst the Gift and the Gift Purpose shall bé subject
10 the Universite’s prevailing policies and provedures.

{5} tw recognition of o GIft made by ¢ Donor, dhe University may offer the Douor & naming opporiunity within the

University and the Vige-Chancellor may from time to time to st the minimum Gift level for naming opportunities
which may be offered.

6 Hoa Donor who hat been offered a naming opportunity by the i}:a%vefsiey falls o disrepute, the Univessity
reserves the tight to diseontinge the use of the relevant name.

{7y AH Giftrelated naming opporiunities shadl be &ppmwd By the Vice-Chancellor and in the vase of & Gift-related
naming of a Schoal, Department, Faeulty, Chalr or any infenstructure, such naming shall be approved by the
Guveraing Board upon the recommendation.of the Viee-Chancellor

{85 All Gifig shall be used i accondance with the Gift Purpose and all informuation panaining 1o & Donor sad bis Gig
shall be handied with respect and given confidential treatment to the fullest axtent available in law,

{9 The University shall appropristely acknowledge and recognize Donors ared thelr Gty secording o such oriteria
as. muy be stipulated in the Statutes.

{1 The Vice-Chancelior shall have the sele dght io nvest the Gifls in accordance with guidelines approved by the
Governing Bogrd.

{113 The Usiversity may chitrge all feasonable costs and expensés incurred In admmistering & Gift or 8 Gift Pupose
to the relevant underlving find.

{12} The Vice-Chancelior shall, i consultation with the Donor, have the power v make changes to o Gifi Purpose, which
has iy whoele or i part ceased w0 provide 4 sultable or effective way of using the refevant Gifi and the Usiversity
shall éndeavour 10 use the Gift for such purposes g noarly as possible akin fo the original Gift Purpose

2. Pratecion to members of the Authorities, Officers and emplnyms af the University--The manmbers of the Autherkics,
Officers and ompleyees of the University for the thne being acting in Telation to any of the affairs of the University, their
exeputors and admindsimators shall be mdenmified out of the assety and funds of the University fom or againgt all suits,
proceedings, costs, charges, Tosses, demages and expenses which they or any of them shell or muy incur or sustaln by reuson
of any met done or committed n or about the exvention of their duties in theis respective offites exeept those done through
their wilfil negiect or default and any such members of the Authorities. Officery and employees shall not be answerable for
aets, omissions, negleet or default of any other members of the Authorities, Dfficers or employess.

21, Netioes—Unless stherwise provided {n the Act Statutes, or Regulutions, whenever notice & required to be given
underamy Statite o Regulations, it may be givent & writlng aud delivered personaliy or sent By prepaid mail, commercial
missage delivery service, electronic rfzaﬁ or electronic facsimile gansmission to the intended recipient st his or her address,
slegtronic mall address, or clectronie ficsinuile number as shown e the reconds 0 the University and, s by prepaid mall
to s addsess in india orto an address ouiside Indiz, such notice shall be desmed 1o have been given onthe duy following
that on which the natiie was deposited with postage prepaid in the Indian Postand if netice is sent by & vommercial message
delivery sefvice, supb.aotice shall be'd d 1o have been given, on the day it i s sent and notive pivén dlecrronically
shall be deerned delivered when pansmitted electronically t the imended reciplont’s dlectronie muil address or facsimile
smber, provided no ansmission errof message is generated by the wansmiting device.

JITENDRA NATH MISRA
K. Sevy (Nelanda)
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